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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 219 OF 2024

IN THE MATTER OF:
SYED ASHHAR TAUSEEF ..APPLICANT
VS
KAMAL FARUQUI & ORS ...RESPONDENTS

REPLY BY WAY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 1,
3, 4 & 5 NAMELY KAMAL FARUQUI (RESPONDENT NO. 1), RASHIDA
BEGUM MUSLIM MAHAVIDHYALAYA/TRUST (RESPONDENT NO. 3),
MESCO PUBLIC SCHOOL (RESPONDENT NO. 4) AND MESCO INSTITUTE
OF PHARMACY (RESPONDENT NO. 5)

|, Kamal Faruqui, Age 72 yrs s/o Late Nafees Ahmed resident of A-
80, Nizamuddin East, Delhi, being well conversant with the facts of
the case in my personal capacify as well as the trustee of the aspect
of frust under which the respondent no. 3 .to 5 comes within and
thus being competent to swear this affidavit, do 'hereby solemnly

affirm and declare as under:

PRELIMINARY OBJECTIONS




Al

s \ ¥djsclosed by the applicant before this Hon’ble Tribunal that,
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2.
been invited by the Applicant, is one of the rarest proceeding
which has ever taken place before this Hon’ble Tribunal,
where the applicant has not only concealed the material facts
but has intentionally and deliberately not disclosed the role &
interest which his deceased father (namely Late Tauseef

Hasan) had in RASHIDA BEGUM MUSLIM MAHAVIDHYALAYA, the

trust (hereinafter referred to as Respondent No. 3).

. It is humbly submitted that the father of the applicant till the

time he was alive was the office bearer of the Respondent No.
3 & 5 and was holding the post of treasurer/director.
A True Copy Deed of Declaration of Trust dated 12.02.2008 is

annexed as ANNEXURE R-1 to the present affidavit

. It is humbly submitted that the applicant has further

intentionally and deliberately not disclosed and further

concealed the -{fac_’q, thet subsequent to the demise of his
,’!@j-\

4
~r




82
<

the applicant was the employee of the Respondent No. 3 and
was appointed to the post of lecturer in the department of
education as on 23.11.2011, which the applicant accepted to
join vide his letter dated 25.11.2011, as his appointment was
duly approved by the competent University vide letter dated
21.11.2011 |

A True Copy of the Letter dated 21.11.2011, 23.11.2011 &
25.11.2011 are annexed as ANNEXURE R-3 (COLLY) to the
present affidavit.

. That in the humble submission of the respondents, that there
has been further concealment by the applicant herein, that
his deceased father was a witness to the sale deed through
which the land was purchased by the Trust on 26.05.2003

A True Copy of the Sale Deed dated 26.05.2008 is annexed as
ANNEXURE R-4 to the present affidavit

. That it will be important to take note of the fact that in so far
as the applicant’s younger brother was also appointed as
assistant professor with Respondent No. 5 on 01.08.2021.

True Copy of the Letter dated 01.08.2021 is annexed as




7. That further it has also been{co(ce@g_d.
hearing that due to serious m\s\ondﬁc%gr nd/act of
»._.../),\ \o
dated 06.09.2023 and was ultimately terminated from
employment vide letter dated 14.10.2023
A True Copy of the Letter dated 06.09.2023 & 14.10.2013 are
annexed as ANNEXURE R-6 (COLLY) to the present affidavit
8. That the act of misconduct and insubordination was not only
on the part of the applicant but also his brother who was also
placed under suspension vide letter dated 06.09.2023 and
asked to appear before the enquiry committee vide letters
dated 26.09.2023 & 30.09.2023 and since he did not turn up
before the enquii’y committee vide letter dated 16.10.2023,
the younger brother of the applicant was terminated from the
service of Respondent No. 5.
A True Copy of the Letter dated 06.09.2023, 30.09.2023 &
16.10.2023 are annexed as ANNEXURE R-7 (COLLY) to the

present affidavit

9. That it is further intentionally and deliberately concealed by




10.
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Amroha against the Respondent No. 1, the perusal o;‘gthe
content of the aforesaid FIR would reveal that the applicant
hearing has been demanding partition of the properties which
are held in the name of the two trusts which are running the
aforesaid institutions which are party before this Hon’ble
Tribunal. It is therefore to submit in the humble submission of
the respondents herein, the proceedings before this Hon’ble
Tribunal have been initiated with the purpose solely to
blackmail and arm twist the trustees to give up before the
demands of the applicant, which goes against the basic

principle of the trust deeds.

A True Copy of FIR No. 474 dated 05.09.2023 before the PS:

Naugawa, District Amroha is annexed as ANNEXURE R-8 to the
present affidavit

That it has also been not disclosed by the applicant herein,
that there are two FIRs registered against him under sections
323/504/506/0f IPC being FIR No. 498 dated 13.09.2023
before the PS: Naugawa, District Amroha is annexed as

ANNEXURE R-9 to the present affidavit and under sections

/504/506/386 of IPC being FIR No. 88 dated 22.02.2024
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before the PS: Naugawa, District Amroha is annexed as
ANNEXURE R-10 to the present affidavit

11.That is to further submit before this Hon’ble Tribunal, that
the Respondent No.1. herein is suffering from age related
medical ailments

PARAWISE REPLY ON MERITS

12. That for the proper and just adjudication of the petition filed
before this Hon’ble Tribunal, it shall be important to deal with
the certain revenue terminology such as “fasfi varsh” and its
conversion to calendar year.

13. That it shall also be impartant on the part of the respondent
herein to bring before this Hon’ble Tribunal the chronology of
the events or dates by which the change in use of the land and
its ownership took place.

14.That it is also be important on the part of the respondent
herein to bring before this Hon’ble Tribunal the position law
and the statute with regard to ponds, in the State of Uttar

Pradesh and whether any action taken prior to the enactment

of any such law will become invalid.
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bonafide, towards environment and in an attempt to do so,
the intention of the respondent to propose a remedial
measure, which has been done in the past with the approval
of the competent government authorities.

16. That it shall be important to mention here that in pursuance
of the provisions of clause (3) of article 348 of the Constitution
of India, a legislation namely the Uttar Pradesh Ground Water
(Management & Regulation) Act, 2019 came to be passed and
which came into effect from 07.08.2019, this particular act
governs and provides for the preservation of groundwater,
rainwater, ponds etc., more particularly under section 29, 30
and 34.

17. That it is humbly submitted, on behalf of the respondent, that
the perusal of the petition clearly states that in the fas/i varsh
1359 which can be also called as crop year, there existed a
private pond on Khasra No. 403 & 404, upon which today

stands the three educational institutions, all of which are

the party before this Hon’ble Tribunal.




19.

20.
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its conversion to calendar year to understand as to when the
private pond which is stated to have existed in the fasli vasrh
1359 had taken the shape agricultural land and thereafter,
upon obtaining the permission for change in use land from
competent authority, the educational institutions came into
existence.

The established and admitted calculation for calculating the
“fasli varsh/crop year” to Georgian calendar is (fasli
varsh/crop year + 590) = Georgian calendar. Therefore, in the
facts of the present case as per the contents of the letter
petition there existed a private pond in the year 1969 on the
land, which is still vacant to the extent of 95 %
approxihrately

That it is to submit that as per the copy of the revenue records
being made availa_ble herein Khasra no. 404 which is stated to
be a private pond in the fasli varsh 1359 which is in the English
calendar year 1969, at this particular period of time the

ownership of land as stated above belong to the one Md. Rafi

s/o Abdul Rehman alias Bhonda
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about existence of any private pond or public pond.
Therefore, in the absence of any document, evidence, much
less any pleadings to say that the land in question vested in
gaon sabha or gram panchayat. Therefore, in the humble
submission of the respondent herein the ratio of the
judgement of the Hon’ble Supreme Court in the case of Hinch
Lal Tiwari vs Kamla Deviwill not be applicable to the fact of
the present case.

22.1t is further submitted that the respondent herein 1’5 law
abiding citizens and before any construction activity was
commenced in the land in question, the competent
government authorities after due satisfaction of not being any
hazard to the environment, accorded the permission as sought
for.

23.In so far as Khasra No. 403 is concerned, the same belog to
Md. Noor s/o Chand during the fasli varsh 1359, the Khasra
No. 405 belonged to Md. Rafi s/o Abdul Rehman alias Bhonda.
Khasra no. 402 belonged to Safique Ahmad s/o Sadulla during

fasli varsh 1359. All these are shown as agricultural land lthe
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A True Copy of Kahatauni during fasli varsh 1359 and English
Calendar year 1969 is annexed as ANNEXURE R-11 (COLLY) to

the present affidavit

24. That upon entire perusal of the petition, it is nowhere stated

25.

that as on the date when the respondents purchased the land
in question, there existed any pond and further it has nowhere
been stated that the construction upon the said land where
the educational institutes stand as on today, work was done
after filling of the pond.

That at this stage it is submitted that by virtue of Sec. 117 of
the U.P. Zamindari Abolition and Land Reforms Act (which
now stands repealed) it is only the plots which is vested in the

Gram Samaj upon which the ratio of the judgment of Hinch

- Lal Tiwari vs Kamla Deviwill apply and for the convivence of

this Hon’ble Court the relevant provisions is reproduced
herein below;

17. Sec. 117(7) reads as follows:—

At any time after the publication of the notification

mentioned in Sec. 1, the State Government may, by
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V)

be specified (hereinafter in this chapter called the specified

date)—

(vii) tanks, ponds, private ferries, water channels, pathway
and Abadi sites, situate in a circle, which has vested in the
State under this‘ Act, shall vest in the Gadn Samaj established
for the circle.

26.At this stage, it will be important to further invite the
attention of this Hon’ble Tribunal to the fact that in the
absence of any material on record and any pleadings to the
substantiate that the such pond which existed way back in
year 1969, was used for common use or such pond vested in
gram sabha, cannot fall within the teeth of the judgment of

Hinch Lal Tiwari.

at the jurisprudence which has been laid down and
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& Jitendra Singh revolves around the idea of protection of
such village common areas which are the lifeline of village
communities, and often sustain various chores and provide
resources necessafy for life. Waterbodies, specifically, are an
important source of fishery and much needed potable water.
In the present case first of all there is no prima facie
document on record to prove and suggest that there existed
pond, water body immediately before the respondents
purchased the land in question and applied for change in land
use .

28.A True Copy of the RTI Reply dated 29.09.2023 along with
order dated 30.07.2009 passed by the SDM Amroha are
annexed as ANNEXURE R-12 (COLLY) to the present affidavit

29. However, as a responsible citizen the respondent in order to
balance equity not only towards this Hon’ble Tribunal but also
towards the environment

30. LEGAL SUBMISSIONS

i. It is humbly submitted that the Hon’ble Supreme Court

in the case of STATE OF A.P. AND OTHERS VS. T.
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Fraud and justice never dwell together. Fraud is a
conduct either by letter or words, which includes the
other person of authority to take a definite
determinative stand as a response to the conduct of the
former either by words or letter. It is also well settled
that the misrepresentation itself amounts to fraud.
Indeed, innocent misrepresentation may also give
reason to claim relief against fraud. A fraudulent
misrepresentation is called deceit and consists in
leading a man into damage by willfully or recklessly
causing him to believe and act on falsehood. It is a fraud
in law if a party makes representations, which he knows
to be false and injury ensues therefrom although the
motive from which the representations proceeded may
not have been bad. An act of fraud on court is always
viewed seriously. A collusion or conspiracy with a view
to deprive the rights of others in relation to a property

would render the transaction void ab initio. Fraud and

deception are synonyms. Although in a given case a

N
w 03\\\.‘\ ot
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fraud cannot be perpetuated or saved by the application
of any equitable doctrine including res judicata.

The next legal issue which arises in this Hon’ble court is
as to whether the principle of “finality of litigation” can
be allowed to be urged by the plaintiffs to an extent of
such an absurdity that it becomes the engine of fraud in
the hands of dishonest litigants. This issue is no longer
res integra and has been decided by the Hon’ble
Supreme Court in S.P. CHENGAL VARAYA NAIDU (DEAD)
VS JAGANNATH (DEAD) AND ORS. (1994) 1 SCC, where in
it has been observed “the courts of law are meant for
imparting justice between the parties. One who comes
to the court, must come with clean hands. A person,
who’s case is based on falsehood, has no right to
approach the court. He can summarily thrown out at any
stage of litigation.”

Another aspect of the matter is as to how the courts are
supposed to deal with a situation where an abuse of
process of court/law/fraud upon the court/suppression

of the material fact has been done. The Supreme Court

in the case of RAMIAS FOUNDATION AND ANOTHER VS
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UNION OF INDIA AND ORS. (2010) 14 SCC 38 has held

that “the principle that a person who does not come to
the court with the clean hands is not entitled to be
heard on the merits of his grievance and, in any case-
such a person is not entitled to any relief is applicable
not only to the petitions filed under Articles 32,226 and
136 of the constitution but also to the cases instituted
in other courts and judicial forums. The object
underlying the principle is that every court is not

entitled put is duty bound to protect itself from

unscrupulous litiecants who do not have any respect

for truth and who try to pollute the stream of justice

by resorting to falsehood or by making misstatement

or by suppressing facts which _have a bearing on

adiudication of the issue(s) arising in the case.”

iv. The other legal aspect is as to how a litigant who is

withholdine a vital document or suppressing a

material fact in order to gain advantage in the case is

to be dealt with by the court to answer this reference

is drawn to the case of MCD Vs. STATE OF DELHI AND

ORS (2005) 4 SCC 605 wherein it was held “ we have no

P \%l\"\’@/
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hesitation to say that a person whose case is based on
falsehood has no right to approach the court and he can
be summarily thrown out at any stage of the litigation.

31. Thus in the humble submission of the respondent, this Hon’ble
Tribunal after taking into consideration that the three
educational institution today has approximately 1000 students
studying with the staff almosti50 persons, may be pleased to
dismiss the petition, which is not only misconceived but also
has been filed after concealing material facts, wherein the
involvement of the applicant’'s/petitioner’s father and
mother in the three institution which is part of two trust, be
pleased to dismiss the present petition with cost

DEP T

®€§\§\%®f}lcmm
h\

|, Kamal Faruqui, Age 72 S/rs s/o Late Nafees Ahmed resident
of A-80, Nizamuddin East, Delhi do hereby verify that the

contents of the present reply affidavit are. true and correct.

Verified at New Delhi on 27th August 2024 ~ W ,
DEPONENT

: DAVIT
EVIDENCE BY AFFl
SUPREME COURT RULES, 2

ORDER-K-7

013
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Resolution passed at the Founder’s meeting on 29.02.2020

An emergent meeting of 4 Founder Trustees took place on 29" February 2020
at 2 pm in the Campus of RBMM and took the following decisions.

The following were present:

1. Mr. Kamal Faruqui {in the Chair}
2. Mr. Shabi Ahmad

3. Mr. Nasir Hasan

4, Mr. Tauseef Hasan Naqvi

The meeting started with the recitation of the verses from the Holy Quran.

Whereas the Trust was established on 12.02.2008 with 7 trustees namely
Kamal Faruqui, Shabi Ahmad, Nasir Hasan, Tauseef Hasan Naqvi, Danish Kamal
Faruqui, Nida Kamal Faruqui and Ms. Zainab Nasir;

And whereas, after the voluntary resignation of Ms. Zainab Nasir from the

Trust on 16.05.2018 which was unanimously accepted by the remaining S~—
trustees. Mrs. Sana Kamal W/o Shazli Ahmed Khan was unanimously approved

as Trustee,

And whereas now with the purpose of continuity of the ideals of the Founder / -
Trustees, it is thought to nominate their spouses trustees as the Assocfale/
Trustee after their demise.

“Resolved that following nominees of the flrst Four Founder Members be and
are hereby agreed as the Associate Trustees.

i Mrs. Mudassira Begum to represent Mr. Kamal Faruqui.
il.  Mrs, Suralya in place of Mr. Shabi Ahmad.

ii.  Mrs, Ismat Jahan in place of Mr. Nasir Hasan.

iv.  Mrs. Nighat Jahan in place of Mr. Tauseef Hasan Nagvi.

“1t is further clarified that these nominations will be applicable only after the
demise of the above four Founder Trustees.”

The meeting ended with a vote of thanks to the Chait.

0_5{\ .
o %y
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Viemorandum

Hasan Naqvi.

be included in the Board of Trustees.

Kamal Faruqui T
Shabi Ahmad

Nasir Hasan

Danish Karal Faruqui
Nida Kamal Faruqui
Sana Kamal Faruqui

Nighat Jahan v
s

Vice Chairman

Based upon the resolutions passed earlier in the meeting of the Managing
Committee of the Rashida Begum Muslim Mahavidyalaya on 29.02.2020 and
28.07.2020 it has been decided to execute the decisions taken there and to

incorporate the following changes in the trust deed under clause 3.2 and 3.3.1.

1. That Mr. Nighat Jahan W/o Late Tauseef Hasan Naqgvi (who expired on
10.04.2021) be included in the list of trustees in place of Late Tauseef

2. After the resignation of Mrs. Zainab Nasir W/o Zuhaib Abbasi vide her
affidavit at 24.05.2018, the name of Mrs. Sana Kamal W/O Shazli A Khan

3. The strength of RBMM trustees will now be as follows:

Chairman

Vice Chairman
Secretary

Member

Member

Mi_a-r;lber e

ember 3 Ps%f
M Q\\'ﬁ}@#

| Mb% ﬁd\@,t v,/u#’/( %ﬁi‘:\{\\ﬁ’
Fopgui -~/ Shabi Ahmad n

Nasir Hasan ot

Secretary R |
4
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Minutes of the Meeting of the RBMM Board of Trustees, held today on 30.00.2022
at RBMM campus at Amroha.

The house paid huge tributes to late Prof Salahuddin Ahmed Siddiqui who left for
heavenly aboard on 03.06.2022. The members prayed for his Maghfirat.

The Board of Trustees is reconstituted as under:

o Mr. Kamal Faruqui - Chairman

o DMr. Danish Kamal Faruqui— Vice Chairman
© Mr. Nasir Hasan - Secretary

2 Mr. Shabi Ahmed - Treasurer

o Mrs. Nighat Jahan - Member

® Mrs. Nida Kamal Faruqui - Member

e Mrs. Sana Kamal Farugui - Member

-

Mr. M R Shamshad, {AOR) under clause 3.3.1

Mr. Sultan igbal Chaudhary under clause 3.3.1

Mr. Manzar Noor under clause 3.3.1

Dr. Syed Iftekharuddin, Hyderabad under clause 3.3.1

2 @

The Hon’ble members unanimously approved the reconstituted Board of Trustees
and authorised Mr. Kamal Faruqui to file the above list before the concerned

authorities. T .
.‘ QUN‘. M
r Q}W i
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Ref:- RBMM/APPO]NTMENT/LL‘C./zol1,400 Date:- 23/11/2011

Appointment Letter
T
Syed Ashhar Tauseef
= S/o. Mr. Tauseef Hasan Naqvi

Mohalla Gashteyan , Amroha. Dist. J.P. Nager

I'am please to inform you that your selectian for the post of Lecturer in the department of
tducation, Rashida Begum Muslim Mahavidhalaya Amroha has duly been approved by the Registrar,
Mahatma Jyotiba Phuley Rohailkhand University, Bareilly,vide their letter no. ﬁﬁ./?—ﬂ?{/zm‘l dated
21/1:/2011. .

in pursuance ot the apove letter | nereby offer an appointment tq you as Lecturer pay scale of as
per UGC/U.P. Govt. norms.

You are hereby asked to report for duty immediately on or before 25/11/2011 and submit the

]

j2imng teport 1o undersigned.
o~ joinng rep 8 3
A
\
N\
o \“\)
0Wwanager
Nasir Hasan
dunugerDireetor Treuswser
- BOM Mahavedhal ..
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Date:- 2511112011
To

The Manager

Rashida Begum Muslim Mahavidhalaya
Dhanora Road, Amroha

Distt. J.P.Nager
Sub:- Joining Report

Dear Sir

Reference to your letter no..RBMMIAPPO|NTMENTILEC.I2G11. date 23/11/2011,

1 hereby report foday on duty on the post of Lecturer in the department of Education in the

college as per the terms mentioned in the above letier.

Your faithfully,

P

Syed Ashhar Tauseef
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tacatlom: Dhana Road Amroha

£h,: +91-9873927860, 9811057786 E-mail: mescopharmacycollepe@pmail.com Website: www.mescopharmacy.in

PARNEAURE R S
Appointment Letter

MIP/Admin/08-2021/01
01" August, 2021
Mr. Azak Tauseef

Muohalls Gashtiyan
Amroha - 244221

Subject: Letter of Appaintment

Dear Mr Tauseef,

This has reference to your application and subsequent interviews you have had with MESCO
Institute of Pharmacy. We are pleased to appoint you as Assistant Professor in its Faculty
based at Dhanaura Road. Your employment will be governed by the following terms and
conditions:

1. Monthly Gross Salary

You will be paid a monthly gross salary of Rs. 30,870/-.

2. Working Hours

Your working hours will be 9:00 am to 5:00 pm as per the current policy. The Institute observes
a 6 day work week. You will report directly to Dr. Mujeebur Rahman, Director, MESCO Institute
of Pharmacy.

3. Date of Appointment

Your date of appointment as per company records is 10* August 2021,

4, 3alary lncrease

Increase in your salary will be reviewed periodically as per the policy of the Institute.

Increments in the salary range will be on the basis of demonstrated results and effectiveness of
performance during the period of review,

/,
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S. Probation Period

You will be on probation for a period of three months from the date of your appaintment. On
satisfactory completion of the probation period, you will be confirmead in service.

If nat conflrmed after six months, this order will continue to be in operation, and the probation
period will stand extended automatically till further notice.

6, Leave

You will be governed by the current Leave Policy of MESCC Institute of Pharmacy for
permanent employees

7. Responsibilities

In view of your office, you must effectively perform to ensure resuits, Your performance would
be reviewed as per the Performance Managemeant Systam.

8. Notice Perlod

While on probation, this appointment may be terminated by either side by giving one month's,
or one month’s salary in lieu of notice period.

On conflrmation, this appointment may be terminated by either side by giving three months’
notice or three months’ salary in lieu of notice period.

Should you resign after confirmation, the Company will have the option to accept your
resignation either with immediate effect, and pay you three months’ salary in lieu of notice
period or accept it effective any day up to the end of the notice period and pay you salary for
the remaining period from the acceptance of resignation till the end of the notice period. -

9, Otherwork

Your position with the Institute calls for whole time employment and you will devote yourself
exclusively for the growth of the Institute.  You will not take up any other work for
remuneration {part time or otherwise) or work on advisory capacity or be interasted directly or
indirectly (except as shareholder or debenture holder} in any other trade or business during
your employment with the Institute, without written permission from the Management.

10. Confidential Information -
You will not, at any time, without the consent of the Management disclose or divulge or make
pubiic except under legal obligation, any information regarding the affairs of administration or

research carried out, whether the same may be confided to you or become known to you, in
the course of your service or otherwise.
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11. Contract/Bond with Previous Employers.

It will be your personal responsibility to discharge ail obligations arising out of any contract or
bond with previous employers.

12. On termination

On termination of this contract, you will immediately give up to the Management all
correspondence, specifications, formuiae, books, documents, market data, cost data, fiterature,
drawings, effect or records, etc. belongings or relating to its business and shail not make or
retain any copies of these items.

13. General

The above terms and conditions are based on MESCO [nstitute’s Policy, Procedures and other
Rules and Reguiations currently applicable to other employees and are subject to amendmants

and adjustments from fime to time.

Piease commuricate your acceptance of this appoiritment by signing a copy of this letter and
returning it to us.

We welcome you t'o the MESCO Institute of Pharmacy and trust we will have a iong and
mutuzlly rewarding association.

Yours Faithfully,

For MESCO |nstitute of Pharmacy

Chairm

S6
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MRHRYIDHRLEBYS @ Dhanatira Road, Amraha-244221(U.P)

{Atfiliated with M.J.PRohilkhand University) @ : 05322-260014, Mob.; 9897629400
Bareflly, U.P. and Approved by NCTE, Jaipur ER : rbmamroha@gmaii.com,
& : www.rbmm.in

RASHIDA BEGUM MUSLIM M NEXURE -6 sy)

06.03.2023

Dr Dharmendar Singh
Principzl, RBMM Degree Caliege
Dhanaura Road, Amroha

Dear Sir,
Subject: Order: Suspension of Employment - Mr. Ashhar Tauseef

I am writing to order you the suspension of employment of Mr. Ashhar Tauseef, a lecturer of REBMM
College. After careful consideration of recent events, it has become necessary to suspend Mr.
Ashhar Tauseef's employment with the institution.

The decision to suspend Mr. Ashhar Tauseel’s employment is based on several serious breaches of
conduct and violations of our institution's policies. These incidents include, but are not limited to:

1. Unauthorized Entry: Mr. Ashhar Tauseef was found to have entered Mesco Public School
premises, a sister organisation, located in the immediate neighbourhood of our coilege
without proper authorization arid several times. This act represents a breach of security
protocols and s not acceptable under any circumstances.

2. Unauthorized Videography and Photography: During his unauthorized entry into Mesco
Public School without consent or legitimate reason Wr, Ashhar Tauseef and Mr. Azak
Tauseef, brother of Mr. Ashhar were observed taking photographs and rmaking videos
despite the principal specifically objecting towards recording her videos. Such actions not
only raise concerns about privacy but also exhibit a lack of professionalism.

3. Attempted Removal of Furniture: Mr. MShhar Tauseef along with his hrother Mr. Azak
Tauseef and mother Ms. Nighat Jahan, moved the furniture from Mesco institute of
Pharmacy and pliaced it in Mesco Public School without prior approval or valid reasons. This
is a violation of institutional property and regulations.
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4. Misbehaviour: When confronted by the Principal of MESCO Public School, Ms. Pooja Buttan,
Mr. Ashhar Tauseef allegedly responded with misbehaviour and disrespect towards the
school authorities while engaged in unauthorized activities. This type of behaviour is
unacceptable within our institution.

5. Insulting the Chairman and Secretary: On 3 subsequent occasion on 05/09/2023 when the
Chairman and the Secretar{,r where making a visit on account of Teacher's day celebrations in
Mesco Public School Mr. Ashhar along with his brother and mother {Ms. Nighat Jahan)
attempted to enter the school premises forcibly by threatening the security staff of the
school. They insulted me, Secretary of RBMM and MIP institutes and the Chatrman of
RBMM, MIP and MPS and also tried to manhandie the Hon'ble members. Such actions are
highiy inappropriate and reflect a lack of respect for the institution's leadership.

6. Unauthorized Media Interviews: Mr. Ashhar Tauseef also gave unauthorized interviews on
the same day {05/09/2023) to the media, making statements that were against the interasts
of both Mesco Institute of Pharmacy and RBMM coliege wherein he is also employed. This
unauthorized commmunication not only damages the reputation of our institutions but also
undermines the trust we place in our employees.

Considering the gravity of Mr. Ashhar Tauseef's actions and their potential impact on the reputation
and integrity of Mesco Institutes (RBMIM and MIP), it is pertinent that we must suspend Mr. Ashhar
Tauseef's employment, effective immediately.

T

Please report back to me once you issue 2hd hand the suspension letter to Mr., Ashhar Tauseef.

pichiont

Shabt Ahmad
{Secretary) -
REBMIVI, Amroha

v
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RASHIDA BEGUM FHOSLIM 89
?IQEHHV E l HﬂLﬁ‘!ﬁ €@ Dhanaura Road, Amroha-244221(U.P)

{Afflliated with M.J.P.Rohilkhand Liniversity} & © 05822260014, Mob.: 9897629400
Bareilly, U.P. and Approved by NCTE, Jaipur £33 : rbmamroha@gmail.com,

AT
%5 : www.rbmm.in

RefNo. oo, Date ..o .

To 14.10.2023
Mr Ashhar Tauseefl

Mohalla Ghashtiyan

Araroha - 244221

Subject: Tarmination of Employment
Dear Mr. Ashhar,

I am directed o convey the termination of your services with immediate effect from the post of
Lecturer from RBMM, Dhanaura Road, Amroha on the grounds as mentioned in the lelter of
suspension dated 08.09.2023 conveyed to vou via speed post on the grounds of Indiscipline,
misbehaviour, disrespect 1o the competent authorilies and moral turpitude.

To enquire in to the grounds of suspension the Management had decided to appoint an enquiry officer
as per fulgs. The enquiry officer informed you by his letter dated 26.09.2023 to hold the enquiry
sesslon on 29.08.2023 as per rules in the premises of the collegs. While the undersigned along with
the presenting officer, Mr Sharib Jamal remalned present, you however did not tumn up nor you have
intimated in any form about the reasons of your ahsence. The enquiry officer again issued a letter to
you hold the second session on 05.10.2023 scheduled time. Again, you falled to altend the enquiy
nor mada any contac! thereof, This clearly shows that you have totally refused to coopearate with the
enquiry and tha grounds on which you were suspended were found comrect

In addilion to the above grounds, it Is reporled to the Management that you have managed a bogus
degrae of D. Phil by means of purchasing through a bogus Universily. it Is reported that the so-called
degree was awarded 1o you on 12.09.2021. Iis report atong with your photograph was published on
the next day in the Inquilab (Urdu) newspaper, It is found ot that no such University is approved by
the University Grants Commission as under. The said University namely Theophany does not appear
in the list of universitias aslablished under Section 2{f} of UGG Act, 1956 as maintained by UGC This
{s & serlous and criminal act of meral turpitude and dishonaesty on your part and attracts serious action
to be laken against you.

in view of the above, your servicas are terminaled herewith wilh immediate effect under the relevant
clauses of the approved service niles of RBMM.

Please retumn all company property, including vour badge, keys, and any other company-issuad
equipment, to tha undersignet at the earliesL

You will be pald for all hours worked up to the date of your tennination. You will also be eligible for
any accrued vacation pay and to setle the dues of the college, if any.

-

This is issued as directed by the competent authorities. </

Dr Dh a Slngh
Principal
REMM
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RASHIDA BEGURM MUSLIM
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tAthhatad with B 3 P Roltihand Univareity) 7 0592226001 ob 897629400
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Difice Order

Consequent upon the susponsion of Mr Asshar Tauseef, Lecturer, RBMM, conveyed to him on
16 09 2023 as per rules of suspension, the salary of Mr Ashhar Tauseef will be releaserd @ 90% of his

totat monthly salary w.c.f. 19.09.2023 during the entire peried of suspension, During this period he
i npt alinwed 1o come 1o college and will not perform any duty or assignrnent

b

*
M W"
Dr Dharmender Singh

Shabi ahmaq 14 -41.25
Principal, RBMM . Secretary

Dhanaura Road, Amroha RBMM Trust

£Cwo.

1. The Chairman, REMM

WM

1r. Ashhar Tauseef, Lecturer, REMM
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Ph.: +91-9873827860, 9811057786 E-mail: mescapharmacycollege@gmail.com Website: www.mescapharmacy.in

06.09.2023

Prof. Mujeeb Ur Rehman
Director, MESCO Institute of Pharmacy
Dhanaura Road, Amroha

Dear Sir, . ,
Subject: Order: Suspension of Employment - Mr, Azak Tauseef

| am writing to order you the suspension of employment of Mr, Azak Tauseef, assistant
professor of Mesco Institute of Pharmacy College. After careful consideration of recent
events, it has hecome necessary to suspend Mr. Azak Tauseef's employment with the
institution.

The decision to suspend Mr. Azak Tauseef's employment is based on several serious
breaches of conduct and violations of our insfitution's policies. These incidents include, but
are not limited to:

1. Unauthorized Entry; Mr. Azak Tauseef was found to have entered Mesco Puhlic
School premises, 2 sister organisation located in the immediate neighbourhood of
our college without proper authorization and several times, This act represents a
breach of security protocols afigis not acceptable under any circumstances.

2. Unauthorized Videography and Photography: During his unauthorized entry into
Mesco Public School without consent or legitimate reason Mr. Azak Tauseef was
observed taking photographs and making videos atong with his brother Mr. Ashhar
Tauseef despite the principal specifically objecting towards recording her videos,
Such actions not only raise concerns about privacy hut also exhibit a lack of
professionalism,

3. Attempted Removal of Furniture: Mr‘: Azak Tauseef along with his brother Mr.
Ashhar Tauseef and mother Ms. Nighat Jahan, moved the furniture from Mesto
Institute of Pharmacy Coflege and placed it in Mesco Public School without prior
approval or valid reasons. This is a violation of institutional property and regulations.

TRUE Ccopy
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4. Misbehaviour: When confronted by the Principal of Masco Public Schoo} (Ms. Paoja
Buttan), Mr. Azak Tauseef allegedly responded with misbehaviour and disrespect
towards the school authorities while engaged in unauthorized activities. This type of
behaviour is unacceptable and unethical within qur institution.

5. Insulting the Chairman and Secretary: On a subseguent occasion on 05/09/2023
when the Chairman and the Secretary where making a visit on account of Teacher's
day celebrations in Mesco Public SchooLMr. Azak along with his brother and mother
(Ms. Nighat Jahan) attempted to enter the school premises forcibly by threatening
the security staff of the school. They insulted me, Secretary of RBMM and MiP
institutes and the Chairman of RBMM, MIP and MPS and also tried to manhandle the
Hon'ble members, Such actions are highly inappropriate and reflect a lack of respect
for the institution's leadership.

Considering the gravity of Mr. Azak Tauseef’s actions and their potential impact on the
reputation and integrity of Mesco Institutes (RBMM and MIP), it is pertinent that we must
suspend Mr. Azak Tauseef's employment, effective immediately.

Please report back to me once you issue and hand the suspension letter to Mr. Azak

Tauseef,

Shabi Ahmad

{Secretary)
MIP, Amroha -

t‘s
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Abu Baky Sabhng {Advoente)

Enquiry Officer

F-158, Hidayat Apt. Fint No3ot,
Shahcen Bagh, Okhla, New Delhi, 110025

Email: snhbnqsuhlmui(a)gmail.r.:um
Mobile: 9540450308

Dated: 30™ September 2023

To:

Mr. Azak Tauseef

Assistant Professor

Mesco Instimte of Phanmacy, Amroha

Subject: Summons to Appear Before the Enquiry Committee.

Dear Mr. Azak Tauseef,

T hope this letter finds you in good heaith. I am writing to inform you that the
Management of RBMM Trust have instituted an enquiry committee to investigate
and examine independently, the extant of gravity, seriousness and authenticity of
the charges against you, Mr. Azak Tauseef.

I, Abu Bakr Sabbagq, the officer of the Enquiry Committee, call upon you, Mr
Azak Tauseef, to appear before the Enquiry Committee on dated: 06" October
2023 (Friday) at 3:00 PM on the location mentioned below. You are hereby
directed to appear as stated to ensure fair and impartial investigation.

Further, your presence is required before the Enquiry Committee to provide your
statement, answer questions, and participate in the investigative process. The
committee aims to thoroughly examine the allegations made against you and
gather all relevant information to make an informed decision.

Date and Time of Appearance

Date: 06" Octoher 2023

Time: 3:00 PM

Location: RBMM Degree College, Amroha

TRUE COPY
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Please NOte the fo

. lowine
committee: Ving im

POrtant vidal; -
Buidelings fyy Your appearance before the

Bring Relevant Documey;
52

believe ¢ If you b
a ave .
them wi T SUpport yoyr Case or provig an?; documents or evidence that you
C ith you to the e Provide clarity on the allegations,
O0peration: 1 ;
duting g s S XDCted that you will gy :
ng the nivestigation, inclyd: - Y cooperate with the committee
Conﬁdenﬁaﬁty- Th > 10C u?lmg Providing truthful and complete information.
all parties invoh; q © proceedings of the committee will be kept confidential, and
ed are expected to maintain the same level of confidentiality.

cting. please bring

Respectf; :
) .P ul Conduct: Please conduct yourself with professionalism and respect
unng the proceedings,

If you are unable to attend as per the scheduled date and time, you must inform
the committee as soon as possible to reschedule the meeting. Failure to attend
without valid reasons may lead to further actions by the committee.

Your cooperation in this matter is appreciated, and your participation is essential
to ensure a fair and unbiased investigation. If you have any questions or concerns
regarding this summons or the proceedings, please do not hesitate to contact me
at sabbagsubhani(z pmail.com or Mobile No: 9540450308.

Sincerely,

New Dellu
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Locatian: Dhanaurg Road A
mroh
Ph.: +91-9873027860, 9811057786 E-mail; rnescogirarmacxcullege@gm;l com Websita; vrvrer.m schph £9.07}
. i wrervnme armaey.i

To

Mr Azak Tauseef 16.10.2023
Mohaila Ghashtiyan

Amroha, UP-244221

Subject: Termination of Employment

Dear Mr. Azak,

| am directed tq convey the termination of your services with immediate effect from
the post 'of Assistant Professor from MIP, Dhanaura Road, Amroha on the grounds
as mentioned in the lefter of suspension dated 08.09.2023 conveyed to you via

speed post on the grounds of indiscipline, mishehaviour, disrespect to the competent
authorities and moral turpitude.

To enquire in to the grounds of suspension the Management had decided to appoint
an enquiry officer as per rules. The enquiry officer informed you by his lefter dated
26.08.2023 to hold the enquiry session on 29.08.2023 as per rules in the premises of
the college. While the undersigned along with the presenting officer, Mr Sharib Jamal
remained present, you however did not turn up nor you have intimated in any form
about the reasons of your absence. The enquiry officer again issued a letter to you
hold the second session on 06.10.2023 scheduled time. Again, you failed to attend
the enquiry nor made any contact thereof. This clearly shows that you have totally

refused to cooperate with the enquiry and the grounds on which you were
suspended were found correct.

in view of the above, your services are terminated herewith with immediate effect
@ under the relevant clauses of the approved service rules of MIP.

Please return all college property, including your badge, keys, and any other issued
equipment, to the undersigned at the earliest.

You will be paid for all hours worked up to the date of your termination. You \fvill also
be eligible for any accrued vacation pay and to settle the dues of the college, if any.

This is Issued as directed by the competent authorities.

av
O\

Prof u]eet} Ur Rehman
Director
Mip
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tocation: Dhanura Road Amroha

Ph.: +91-9873927860, 9811057786 E-mail: mescopharmacyenllege@email.com Website: www mescopharmacy.in

Offlce Order

Consequent upon the suspension of Mr Azak Tauseef, Assistant Professor, MIP, conveyed to him on
16.09.2023 as per rules of suspension, the salary of Mr Ashhar Tauseef will be released @ 90% of his
total monthly salary w.e.f. 19.09.2023 during the entire period of suspension. During this period he
is not allowed to come to college and will not perform any duty or assignment.

iy g
Prof Mujeeb Ur Rehman . smd W .45

Director, MIP Secretary
Dhanaura Road, Amroha RBMM Trust
CCto:

1. The Chairman, MiP
2. Mr. Azak Tauseef, Assistant Professor, MIP
3. Office Copy
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N.C.R.B (wa1.41.3T.d1)

KURE R-¢®

A, 15
FIRST INFORMATION RE‘f‘;}(9$a1~1r’lr';;§g E’
(Under Section 154 Cr.P.C.)

A g 6
(4T 154 g3 Ui gifear & dgd)

District/Unit ((R#T/EHE): P.S. (Y1) SAiatar Year (%) 2023
3FRIET qerd

FIR No. (.3, . &.): 0474 Date and Time of FIR (T.4.R. #r &=
3t @A) 05/09/2023 22:06 ©E

S.No. - Acts (3rffArTeT) Sections (YI(¥))
(.9.)
L a7 & & 1860 323
2 s ¥ 1860 504
3 g ¥ 1860 506

(a) Occurrence of offence (3TIITEr & Heal):

I Day (=) Feore@e Date from (f&=TiF q):  Date To (RS

05/09/2023 de): 05/09/2023
Time Period (¥HY Time From (F¥T ¥):  Time To (AT
Fafd): 9 4 10:15 &= aF): 10:15 oo
(®) information received at P.S. (UTeTT Date (T&=115): Time (IHY):
SIET FI= 9o gE): 05/09/2023 22:06 g%
(¢) General Diary Reference Entry No. (9fafSe Date and Time
(QStenAT WEH): E): 095 (o=t 3R
qHT):
05/09/2023
22:06 &l

Type of Information (F&=IT &1 Y#R): IiE&d

Place of Occurrence (ST&sTTEel):

1. "%‘RUE COPY
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N.C.R.B (t1.d1.31.4h)

(a) Direction and distance from P.S. (U7 ¥ §ft 31T Beat No. (fic

f&am): efaor, 10 . = H.):

(b) Address (9dT): HEHI Ufcerer Thet ,E=ART A5

(¢) In case, outside the limit of this Police Station, then Name of P.S. (?Tﬁ'

AT AT & S1ET § al AT BT )

District (State) (foreT (I)):

6. Complainant / Informant (fsrrasat / 'ﬁ?—lﬁ'lﬂ‘l’):

(a)
(b)
(c)

(e)
)

(2

(h)
(D

Name (FFA): TG 3ET dIATE

Father's Name (a1 R): T30 e &§6T

Date/Year of Birth (S faf& / (d) Nationality (Te&iadr): HIRa
a¥): 1973

UID No. (3153 H.):

Passport No. (4RIGIE H.):

Date of Issue (ST A Y f&aTi):  Place of Issue (ST & ST FAE):

ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (T8Tel faa0r (IR 1S FAdGEl #15 9M9Ie, ST
H., s g, 9 FE))

S.No. D Type (989t 9o HT ID Number (TgaTe FEAT)
(F..)

IFR)
Occupation (SIqH):
Address (9dT):

S-NO.- Address Type (9T Address (9dT)
FF) 5 yaw)

I adwmEr gar HI0 AT, 3FRIGT AR, 3FRIET, 3N
\ TERT, AR

TRUE copy

6%



148

€9
N.C.R.B (T, ®].3m.a)

2 Tl gar

@) Phone number (5o E.):

0 TR, 3FERET IR, 3TERIET, 3eX

Ueel, AR

Mobile (Hig18er €.): 0

7 Details of known / suspected / unknown accused with full particulars (37T /
REy 1 e sfgET &1 R R{eRor wiga aute):
Accused More Than (3751 304t o & 8% g1 af s&an): 0
S.No.  ‘Name (arer) Alias Relative's Present Address(3AHTA
(.9.) (3Y=1) Name (R2a98R qam)
FT STH)
I 315 didiw Trar & &7 ¢ 1. #o e, eREr
0 didis I, IAUG,IW
& ECHRIG]
2 ety Feed ufa & @9 ¢ 1. H0 Frofem, 3R
et TG0 diFfle I, ITAEN ST
&1 TR, AR
3 FATT wER Tar &1 &9 ¢ 1. JHio PR, 3w
THE 3gAE IR, 3THUGT 3
AR
4 ol A ar r arT ;1. HI0 g, 3Fg]
HE 3gHE IR, ARG
TR, HAR
8. Reasons for delay in reporting by the complainant / informant (Rrsraasar /

gaarmdal gaa e &8 & g5 U % FRoI):

9. Pparticulars of properties of interest (Hafetra Tw=afer &1 Aawon):

S. No. Propertty Category
(F.7.) (FFafer
Ayofl)

Property Type Description Value(In
(@t & (faavon) Rs/-) (79
TER) (¥ #)

3
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N.C.R.B (@a1.d}.3mT.d)

10. Total value of property (In Rs/-) (BFIRT &T FHo HeA(F H)):

11,

12.

13.

Inquest Report / U.D. case No., if any (g &ien R / 39501 &, I
5 B

S.No.  yIDB Number (F.21.90T &.)
(+.9.)

First Information contents (TIH AT ALH):

ARl delT ........ TaT A AT ST THART AT A19ET 3RS Hdes 59
YR § T deag e didie 99 w690 A dide gad f@arr #io
RIS HFRIGT IR AeAl IFReT IR 1 e § 1 i 05/09/2023
A P19 ag 10.15 o AT 917 § H ATRl UledTeh Thel UART TS
IFRIET H JaUF & UG W § A AT Tl dAAT F Tl HI e
I deak &I oY Tadie Id {5|%|ﬁgﬂﬁmé\%a’rmﬁw%
gH & | 34T 91 @ ol FR HIE 3ol die d HAlcielr AT [eed oier
& WY FATT BRHT IF AT TH 3gHe FHardr A0 Fafer g e
IR g Ul 3EHG IF A Tl 35HE TAara A0 A AT IFEIGT AR
d SIvG 3TFRIGT & 3T I1ET el TSN 3VsT ¥ ART Wil Thel & 7S
T U T af T H AR T Gl St AT 3 & a4 3™ RO
o T @l SRERET A | THSr s 3iea urelf dag sy didis
T T@0 A1 e g Ward A0 7R 3R | Ale #H wues 148
IR AR YA TRl § Th SIFT TEI N Fhel T ST AT FIFAT
A @ 2AeE & Qe dIef Sieehl e W HFL HAl gail Ty
S AT § S AT THASHR Heleel ¢ |

,TRE CoRyY

3



150 )

N.C.R.B (W&t H}.3mT. )

Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(@ T FRAEE G SREd FEER @ gar gedr § F R e

BT JFET A T, 2 H Ioo T 9 F d8d &)

1) Registered the case and took up the investigation (F&H0T &aT foram T
il ST F e o= ) /o oor (AN

(2) Directed (Name of 1.O.) (FTF NFR T Rank (I8): IuHdEH/

sTI): RAM PRAKASH TIWARI Fa s
No. (.): 0872330768 to take up the Investigation (! ST
IS 9 A AN F B B RBIr =) or (@)

() Refused investigation due to (ST & fAW): or (& HROT
SHR fhaT )

(4) Transferred to P.S. (ITAT): District (TarelT):

on point of jurisdiction (P! SAMVFR F FROT FEAAIR).

F.LR. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.

(Rrraawal | Yaemsar 1 WA 9g T g =l JE &of g5
AW AT F FA Wyew RAwawar #1 4 7=1l)

R.0.A.C. (3TR.31.7.9.)

Signature of Officer in charge,
Police Station (ITT T3 &

FEATaT)

14. Signature / Thumb impression Name (1#): SHO
of the complainant / informant NAUGAWAN SADAT

(frrrrasar / w & Rank (9g): I (Inspector)

- ﬁ_ na. -
FEAIET [3HS T =) No. (§.): 9454403676

s PRV R
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N.C.R.B (TT.d}.3m.4)

15.  Date and time of dispatch to the court (3r&Taa & dwor T R 3y
qAAd):

Attachment to item 7 of First Information Report (T9H Uil
Rale & &g 7 dosais):

Physical features, deformities and other details of the
suspect/accused: (If known / seen )

(@fgeer 1 srfdgea #r adiie Fdwamw, fgfar sic
=g fagon: (AR =1 / <&ET THT))

S. Sex  Date/ Build Heig Complexion Identification Mark(s)

No. (f¥ar) YearOf (gmmme) Bt (dr) (v fOeE)
(E'.H.'. Birth (cms) |
) (5= (g
fafer 1 (.
a¥) y)
1 2 3 4 5 6 7
Ieq )
dgH: el
2 HAfgew -
Tg&: ol
3 quyw -
g =gl
4 gy - o
g sTol
Deformities / Teeth Hair (STeT) Eye (311'@'-) Habit(s) Dress Habit
Peculiarities (&ta) @red)  (s) (98TEn)
(fapfar /
fafdrsea)
8 9 U 11 12 13

s TRUE copy



ey

152 73

N.C.R.B (1. 91.3m.dh)
Language/ Place of (FT TUT) Others (3=4)
Dialect
(rTsT/aelY)
Burn Leucoder Mole Scar Tattoo (315
Mark ma (FEE)  (9N) ®
Gl
(@ gT (THRA ge &)
&7 qHg
amer) ge))
14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more
particulars about the suspect/accused.

(F5 &7 a9t goF e S afy Rrerrawat / gaensar 9oy [ afged &
TR & B¢ oF T 39 IA0F FTEHEE T B)



153 AN
; - 3
ANNE%JR@ | N.C.R.B (7=.d1.ame.sf)

.LF.-l (Tehisha SITa hid 1)
FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)

TR I RAIE
(eTRT 154 €2 wisnaT 9igar & aga)

1.District  3FRIgT P.S. il 9IEE Year 2023
(Frem): CIRHE ().

FIRNo. 0498 Date &Time of FIR 13/09/2023 18:43
(g 9.): (0. f. & Ferrienana): CE}

2] 'S.No. |Acts (arfafemm) ‘Sections (amI(T))
- (m.E.)
1 TE 1860 323
T2 mgwtse0 504

3 |WEH 1860 506 ) |

3. (a) Occurrence of offence (SITRTE &Y TEAT) :

1. Day HIEER Date From 05/09/2023 Date To  05/09/2023
(&= 0): (femrim @ ): (feaim a@ ):

Time Period  Ug(4 Time From 10:15s9 TimeTo  10:15

(Tw sraid): (FaT | ): (T9a T6): =™

TRUE Capy
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N.C.R.B {T=.41.3amx &)

LLF.-l (Usiga St Wi -l)

(b)Information received at P.S. (I T ST YT T &3 ):

Date 13/09/2023 Time (T9¥):18:43 =
(fewian ):

(c) General Diary Reference (TSt g ):

Entry No. 075 Date & Time 13/09/2023 18:
mEEd.): (feeris st gua): 43 59

4. Type of Information (a1 BT THR): TfEd
5.Place of Occurrence (ECATEd):

Direction and distance from P.S.giau - UiEH, Beat No.
1. (a) (g7 @ g 3l T ): 16.00 o=t (&fte €.):
(b) Address AhT ufeers wper IHRIET
(Tm):

(c) In case, outside the limit of this Police Station, then

(gfe =i diaT & argr g i)
Name of P.S. District(State)
(ITEIT T ATH): ([Srer (T=3):

TRUE COPY
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N.C.R.B (v=.9}.3me.h)
LLF.-l (TEhige ST wre =)
6.Complainant / Informant (f&erasei/ga-raal ):
(a) Name (77TH): Y& &
(b) Husband's Name (ufc &1 =171) i arghe, TSI

(c) Date/Year of Birth (S0 i /ot ): 1978
(d) Nationality (TT8ioaT):  9Rd
() UID No. (Z3ms$St &.):
(f) Passport No.(dTauic ¥.):
Date of Issue (ST<I ®ea &t Tafd):
Place of Issue (STl i 6T T ):

(9) 1d details (Ration Card,Voter ID Card,Passport,UID No.,
Driving License,PAN)

S.No.(:6.9.) Id Type (Ug=ITT 77 T 7) ld Number (W8T §&4T)

1

(h) Address (TtT):

S.No. | Address Type |Address (UxiT)
(%.9.) (4TI T THIR)

1 | oA U AT Hister 710 e, STARIET 7R, 3FRIGT, I W,

G
2 | =l uar STRATSTIF Hister 710 e, SAUGT W, SFRIGT, I WS,
TR

(i) Occupation (STa9TA):
(i) Phone number (EX9TY 9.):

Mobile (FisIee €.): 91-9568603679
7.Details of known/suspected/unknown accused with full particulars

(vt / Sierer /1 srTar arfrgen @ ¥ feraror afger envfa):
Accused More Than (3=TTd 3MRIHT T | I8 g af S€I1);

3

TRUE COPY
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N.C.R.B (u.4t.en.dl)
LL.F. (qehtepa STia @rH -f)
S.No.Name (fTH) |Alias (3u-iH) |Relative's Name|Present Address
(F.5.) (ReFER &7 5TH) (G aT uam)
1 |37 ATEIE Toar & 9 1. SR TR AT
-THIelH
2 | STYET AR TOfeT T =177 1. e TEER, ST
A HTeH
EESER i T =W 1. 31eH TgOR, I
THIeTH
8.Reasons for delay in reporting by the complainant/informant
(Frerraaenal / gaATHal g1 RUTE &3 | g @i & i)
9.Particulars of properties of interest (FsIT=ar GFU™ T feER):
S.No. |Property Property Type |Description Value
(%.9.)|Category (wwafy @1 var) | (feeren) (in Rs/-)
(daky gil) (T[T (T 7))

10.Total value of property (In Rs/-)-G¥uTi & gl G (T H):
11.Inquest Report / U.D. case No., if any (g7 giar fuld / 3.€1. 0w €., afe

WL gl ):

S.No. [UIDBNumber

12.First Information contents (79 G471 T2 ):

TR AGU..... ST W, TTT ALY, ARTET TIEH, AARIGT I WSS o
f¢i® 05-09-2023 @i TreT & ¥y # FIR 3 &en &l g™ | Wgied,
ﬁéa%%ﬁwqgﬁm ! Ufseieh e, SERIGT 3Tl 3T
T s o Restion 05-00-2023 Y X Rrerersr wivor & 2t arews e,
ot 31T o ITehT AT et e Stgl wng e 10:15 UT: o9 w5
T THIYT 31¢MNh TN & HiE STHT B Al ST B IS Y | 3fe 3N
IR BT Y AT TRIEhT ST U707 A @2 &, 39 ToFT U8 SieX W& & o |
R T o U TR T 31T o1t ot STy Taeney it [SieeT § 7 U g g |
&9 T AT = X A § SISeISI o TTelt Tefiel teh Tleet il o1g U Sshel |
MIPRBMM it Sl 31gwc;, § & e & @ wHa angl & sene & forg
ATY | G ST = GHSI o UATE Tohar | U §W ST epl 1Tt F IRt SIIgT
G I 376 A1 3 T 91ge Bl GIaITs ek o3 fod , Bied a iR
ug , we e i iRl 3 9He ST GRS TgT af SeaM SHaTi
Eﬁrmﬁmﬁraﬂiﬁréﬁﬂaﬁthﬁra@aﬁaﬁwlﬁaﬁqmg@

4

TRUE copy
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N.C.R.B (g=.dl1.3m<.s)

LLF.-f (Tehtea ST wrd -l)

FIR &= 3 ToT gt o7 T=nifes 39 o O &Y <ERA= o Qohel i aeierd X
oeT TGl &Y 1 319 § He St Ruld felgear ans g | Rulé feraaw s wrferg!
TRt St JUT e | SIS, Qae! TSI misd 1309/2023 TaST ST 3ruisd
TieT g e W/O Sefiv argac; Risihl RIO. Sretelre Hister , Higear el
, 3Rign, U.P. Ph: 9568603679 dic- & 9l 1133 SRl &€ vl
FRAT § 1o SULD TGN hl Fehet o SIS hl FAHT UG, o L1, Alel-aATorehy
FELET T HFCYEX FHi HOHI0 1182 Fiier gRT Er8y il TN & |
13. Action taken:
Since the above information reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(zﬁnﬂmaﬁg%mmﬂﬁmm%ﬁﬁmamm

dAHRT Ac §. 27 e @ A S agad g |)

(1) Registered the case and took up or
the investigation: (W&=vT &=f ThaT (=)
AT 3R ST & ferw e mar ):

(2) Directed (Name of 1.O.) RAM PRAKASH Rank Sl (Sub-Inspector)

(ST Srfgr w1 am): TIWARI (Tc):

No. 0872330768 to take up the Investigation
(9.): (Y S1i" 3194 Ui | |4 & ferg BEQ fear man) or (@)

(3) Refused investigation due to (ST= & ferw ):

or (% S SHR /AT A7)
(4) Transferred to P.S. District
(arm=m): (remn):

on point of jurisdiction (FH &FTTAHR F HRT gEaTaia) .

F..R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(Rrepraaamal [ gaeTaal B wTaid! Ug o =TS T, 951 oo g% AT 3ik
& Hidl Fyes [Qaraaadl @i &t 1T |)

R.O.A.C.(3TR. 31t .7 .4€1.)

TRUE Copy



158

29

N.C.R.B (g=.491.3m.s)

14 Signature/Thumb impression of the
complainant / informant.(fmrrda®dt /
ARl & gEaT&R / TS P FAH):

15Date and time of dispatch to the court
(ereTera ® aur &t fewis sk gua):

TRUE copy

LLF.I (THhiper St Tre -)

Signature of Officer in charge,
Police Station
(T A9 & gEaTER)
Name SHO NAUGAWAN
Rank | (Inspector)
No. 9454403676
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N.C.R.B (Ta.4l.3m.&)

LLF.-l (Qdilspar STl rH -I)

Atftachment to item 7 of First information Report

(Tgw g RaE & A 7 oi):

Physical features, deformities and other details of the suspect/accused:
( if known / seen )

(Eierer / arfirga &t artifve RAvand, Repkoat sik s e :

(ate s 1 &@r 7))

S.No.(#.9.) Sex |Date/Year:Build | Height Complexion|identification Mark.
\ (i) | of Birth {(&FTa¢] (cms.) (@ (s) (ugam g )
(SFa R s ) (e :
) (@.4%.))
1 2 3 4 5 6 7
1w
e im_wn{wa i _
2 ged ] 1 | |
_____ o I I

S

i
: ]
[ e

|

TRUE cppy
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R\

N.C.R.B (Ta.dtl.am.&)

LLF.-l (Tdhisha ST Wre 1)

- Deformities/ | Teeth | Hair | Eyes (aif@) | Habit(s) { Dress Habit(s) |
Peculiarities | (gid) | (a1e1) L (e (vgerEn)
8 9 10 11 12 13
: !
Language Place Of (T &2T) Others (3+3)
- [Dialect { - Fatioo ]
:(ﬂTﬂTlEﬁEﬁ) Burn LeucoderE Mole | Scar attoo
Mark | ma | (A%91) | (I15) (TS T &I
(5l gU | (Tmreat )
G| (Tthe
Mg)  gsd))
14 15 | 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or

more particulars about the suspect/accused.

(zrg &5 at e=f Fng straat afe Rreraawat | gaamaat S / afogs & T |
ls Uh I 399 s STHHd oal & |)

TRUE copy
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ANNEXURE R-10
N.C.R.B (T=.9}.am )

LL.F .- (Qehieer ST re =)

FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)

wo gaar Ui
(eTRT 154 <5 ulthan gigaT & daga)
1.District 3G P.S. S gigma Year 2024
(S¥etr): (TT): (@d):
FIR No. 0088 Date &Time of FIR 22/02/2024 20:06
(wg. i g.): (9. &Y TeimEm): CE|
2. fVSGNo Acts (&f@ﬁ'ﬂ'ﬁ) Sections (ETRT((T)) -
. (3.9.)
"1 |wed1860 323
2 W€ 9 1860 504
3 |wrcw 1860 506 B |
' 4 !‘HT ¢ ¥ 1860 386
3 (a) Occurrence of offence (STu=TEr Y TEAT) ;
1. Day Date From Date To
(/&) (ferian & ): (ficTisn e ):
Time Period Time From Time To
(T erafe): (T8 ): (THT T%):

TRUE COPY



162 92

N.C.R.B (g=.dt.ame.)

L.L.F.~l (Tehtspa ST wrH -1)

(b)Information received at P.S. (=T Sigi AT UTH §5 ):

Date 22/02/2024 Time (a9):20:06 5=/
(fe=ien ):

(c) General Diary Reference (USHTHET & ):

Entry No. 082 Date & Time 22{02/2024 20:
(Wit €.): (fe=rien Mk 9w): 06 &=

4. Type of Information (Fa+T &1 y&R): Teifed
5.Place of Occurrence (ST ):

Direction and distance from P.S. Beat No.
1.(a) (= @ g s fga ): (sfte €.);
(b) Address 3cH g
(TeT):

(c) In case, outside the limit of this Police Station, then

(afe ammT TiaT & agR g ai):
Name of P.S. District(State)
(AT BT ATH): (ST (T=2)):
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A\

N.C.R.B (Ta.%).am.&)

LLF.I (Qshrema STTer re -l)

6.Complainant / Informant (f@rammflqmmsaf ):
(a) Name (<) 37e] THY GEallh

(b) Father's Name (f¥raT 1 7m1) :

HIgHAE, T Joellg

(c) Date/Year of Birth (50 [ /o< ): 1982
(d) Nationality (TT81adT):  Rd
(e)UID No. (Z3MESt &.):
(f) Passport No.(dT9ule 9 .):
Date of Issue (ST< @e &l faf2):
Place of Issue (ST #Y= &I €A ):

(@) id details (Ration Card,Voter ID Card,Passport,UID No.,
Driving License,PAN)

S.No.(%..) Id Type (Y= U3 &1 ¥hwY)|ld Number (TgTT §&21)

1

) Address (@

S.No.
(.49.)

Address Type
{TdT T TahR)

Address (UT)

1

CREICRIG]

F 155 RerIa e Feie 90 301 ATEH oI
3NGeT, 72 el iewell, IR

2

AT udt

F 155 Tgcrad SMRAE Feie 0 301 A8 amT
3IEelT, 78 el e, wRa

(i) Occupation (cT<dTd):
(j) Phone number (GX9TY 9.):

Mobile (WisTsel €.): 91-9540450308
7.Details of known/suspected/unknown accused with full particulars

(37T / STerer / 2rTTa sridgE @t qX e aiga avia):
Accused More Than (ITTa RYdt T € A9 gl af G&40):

TRUE copy
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N.C.R.B (u=.d}.am<.sf)
LL.F.-1 (Qehieha ST I 1)
'S.No.[Name (/1)  |Alias (3u-ITH) |Relative’s Name|Present Address
(s.5.) (Treder @7 7)) [(Fdar= ua)
1 | S1egR dRim O &1 AT 1. F1eH SR
drEE 59
2 |3NIgH dAEE TOaT @1 A 1. SFCH TGRS
T F9T
3 |Fger el Ui &7 A 1. 3 TR,
e g

8.Reasons for delay in reporting by the complainant/informant

(FRreTercaat / ga-rsal gRT ROE 8 & gl e & HIu):;
9.Particulars of properties of interest (Ssli=erad Trufy 7 Tere®wm):

{S.No. Property Property Type |Description Value
(n.9.)|Category (grafy @1 ) | (feraee) (In Rs/-)
| (9o s (753 (% )

10.Total value of property (In Rs/-)-GFuTi #T Fel & (% )

11.Inquest Report / U.D. case No., if any (gcg @ftam Rutd / .21 7w &, Fig
BDSE )

S.No. UIDB Number

12.First Information contents (4TI =T 72 ):
TEUT covererrrereereerenes el § A T TF 3 AT v, SRR,

“Thel
Iut e

3IAER IR, 3IeTgeh I & gt UReliFl g1 35! e,

TREGHUA Shelsl I UHASYT o 39 Dae, I, e o e & Keg

eI YOS &iteh Ud agetl

ot SRITSIST o ST EFenTIT Ual S IRIT o T

o Geler 7 T BT BRATS B o WIeHT Ot Hgiel Fae 36 UahR § T
i 315 TP eaTdh  TE Tt HHTET T, TIET ANSTTHTH chetsl, THIRUT &
freh! UTserss Thet SWRIGT & @ Tewel! & U-80 FSmE Se¢ # wgd g1 #<an!

Ulseldh €t

g &Il Fotel H Uge

TR gaeT AT SRS 3T Kl & S e

eiT & VST & heil gee & el At & S geft S Bl can e &, et
RITHT HETHIC & SEIeT g1 T 2T 3fR 3 2gf & &g, 377h sic IR A
ST Thel el i FeIcEal B & Jued S 1 wyy AAee waet A

T <ht G Hgs o BRIE o I S1G AT TIE1h G Thet

ST ISTT T §1 ST ST T Wil
2| IIE ITger 3R ST AT Y THITEG! T RS § e qds o

4

Y AT

Y diq=rSt <t v 1) off 718

TRUE COPY
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N.C.R.B (u.91.31me.d})

LLF.-1 (Tehiga St wre -I)

PIFERE ST TET 2AT1 STUF T I Tl § [Ueeel eidh 31Tl AT AR 37t off aroe
gIRRIR Y THeT Y W ST gl el o Thoidl g€ GRT aTield by SIId g
Torech agcagnl CEATeNT o SHET BTN UF JHith g ERT @ Wi o e
aIg! Ao 2 el ol ht e § eeel o cor oY & Saish Zerde a i
el G 8, It g 91gd & ogid o SURIKT CET, el o Thoisl o Helferd
S | Hgeeul s o SEATI JTUGT TG, 3ge dIdIh o Higd ueei|
S TTeTd @leh § §uT Tl 717 o a7ug g1 by 1 3@ § 1%l & Jal § st
G B H SIFe ST ST 2T, ST & STen! HIAT FITga WRal ¥ gRT 3
<hl STTRIT AT 31U B ST TR 7T G3T T Sieehl ATidien Serd! whet gRT 31eT
<11 Tgt oY, et @ &Y SO ST ST5eR Y el &f i1 Tg T oY1 SIhT g ol
et @ EIER & AT IR T qdieh § &8 91 9 9 &F <1 81 2l a1 a
IUH TS Tg & oIg AEont wher 8 fo1 v o et aish 9 U6 g 31 wher
T ST § STy W MM ST & Ui A TR T 1 T Siedie dht e S1eT
5! | STLET i TIET TSIgT T Sl § ek o1 7T T 31K &g T
31 ! <l hIE gl ool gl ST HvisHe gRT SiTd Y& gid a1 SISET J 395
HTS 3Tgeh 31T AT FTgd GRT Thet o €T o XA el Wl o 1o10G
TISILT & PIE] TTE| TG AN, SIS AIGIT I F1Ige TReie gRT oRTR
e # ST IUGH TR A Gl g, el o (Whsd o1 it hiel g i1y,
el TR SR SR gHaT 6T 71T, Thel hi HRTe, TS S i diiedl sy
TS oo Siea ges W giety @ Ty i srergt gR1 MiEter B e |
ToIeT e g g1 7161 3T AT 19hRIT Gieid i 950 X Ehel & W06
g T I SooIld & SHT GO @it Gl Al A i S ieue gre
yferer 11 emdigT TR # 9R aR iemauy &an w2 id sgml SiS il O
T8l g2 iaent ang & iis Ui gRT A1 117 eifh @i IS gl gol Thet §
VERCE! S T TeT o ST I g i eNTIR SXIaT & Wi fomam ST g 8
| SFRIET & TRAT Y M) o FreT Tt ST § 3R RITIAE $d 6 HUS St
TAT QO AT R UR AT Taveet fem@am ok ST & A1 ehi et ol glotst
TeiE HRET ERT AR TN o 317eh TRNE P Ferst o ¥R 2023 §
MR @ Fenter ot man § iees o1e 9 ag «ITRR 1S Y 9 36
uehcH! § e, SIRAN % SRIgT 31 W ST § AR i g & ST &1 dieT
e T0ecet Te@r #1 ST §, e I S 9 AR 6 Eh! 37erelT 6 e &
/11 <ht FSiueh Iudid o+t e a1 &9 T UL AT B A Higll Tg e’
AT IR BT Y IR HHTeT WhIeehi o Tiole SEg JIGAG, TIMIT RIS
& it i feweil & T@d & arra JISIgT divh, SINgEH diih o MiTgd Ut gy
5
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N.C.R.B (u+.di.3me.&)

LLF.-l (Tdhtea Stia Wt 1)
FTTR AT o QTN TTST o g o R 51 91 § ST I9eh A EE &
AR TS G giaT ST ¥gT g1 Ugicd ¥ SIXIe § i 19T A9, g
drdiw 7 fFga e & g, o & ATl gernhd, TTs, HTT o The 9,
T S=TTer Epct ® 0 T e o oI, Heisl & giad el 31gAe I
ToifRroer s e e & a1 gremurl 3 weigd, s e s @
URA St eeht 27 T 6 TS it AN o ARG AT BT, Higer HFaue
o Toreeg, arglier sgFil 7T I ST geeRd I o sl 3R UTgen €eIE § &
I &7 HIGIe ST o TeIvIv STUTeT TR QRIS AT Gl 3K oh & Il
FRATS % MG T T T Xl JATIRT AT THST G, 31 SIeht HelelTeh o
ot AIgHIC, STITSeelg (Al F 155 erad smurcae wee S 301 g anT
3] 75 [eoell Alsimgel AT 9540450308 Aie- & IR 1133 ek &g
VTN T § o SURI ek ht =¥ehol o STST @l SHIFAT AX gRT 406G o 2eg,
SleT el X HFYER UX HECYEX FHHT BI0 368 TR I GRT <1ey Her 7 §

13. Action taken:
Since the above information reveals commission of offence(s) u/s as
mentioned at ltem No, 2.

(ﬁﬁmﬁmﬁ%ﬁﬁm ST © Ul Ieldl § 1o STUXTe Fite &1

aHT U, 9. 2 4 Jodi@ URTH Agd § |)

(1) Registered the case and took up or
the investigation: (J&<u1 &<t TemaT (=m)
TIT 3R ST & ferg ferar mam ):

(2) Directed (Name of .O.) Braj Mohan Singh  Rank S {Sub-Inspector)

(sti=r ey @1 Am): (T€):

No. 912650414 to take up the Investigation
(49.): (@ Ssifar 3raw e | @ & ferg e Tear ) or (am)

(3) Refused investigation due to (STia & foiq ):

TRUE capy




167 88

N.C.R.B (T+.491.8m¥ &)
I.I.F.-l (Tshiepar STT<r WTH -l)
or (% T SHIX FHaT aT)
(4) Transferred to P.S. District
(gTT): (=e):

on point of jurisdiction (&Y §FATIAHT & HRUT FTATAIT)

F.LR. read over to the complainant / informant,admitted to be correctly
recorded and a copy given fo the complainant / informant free of cost.

(Frpreraepet / QaeThat 61wt ug wR AT MR, 9El g g8 AT &l
& B4} e (s aadl B & =T )

R.O.A.C.(3MR. 3 .7 .€1.)

14 Signature/Thumb impression of the

complainant / informant.({&&radaadt /
YaAATHRA! & gEa1gR / TS & HAT):
15Date and time of dispatch to the court
(3rcTed § Uy it ieTTH 3K 99):
Signature of Officer in charge,
Police Station
(ATHT T & §EATER)
Name SHO NAUGAWAN
Rank | {Inspector)
No. 9454403676
7
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N.C.R.B (G.91.3M.s)

Attachment to item 7 of First Information Report

(Term g RO & A¢ 7 Seu):
Physical features, deformities and other details of the suspect/accused:

( If known / seen )

LLF.-l (Tdiepa STTd BTH -l)

(Sfer / arfdrgm Y ardifes Rrdwary, Rt aiv oy R :

(afe s 1 2T 1)) - -
S.No.(#.9.)| Sex |Date/Year Build | Height Complexion Identification Mark:
: (ici7) | of Birth (sFTere (cms.) () (s) (U™ &g )
(sem fatar ) (e
a9) (@ .4T1.))
1 2 3 4 5 6 7
1 7oy |
|
2w o |
s | o |
8

TRUE COPY
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NI
N.C.R.B (U= 491.3me &)
LLF.-l (Gehigpa St wre -l)
~ Deformities/ | Teeth | Hair | Eyes (37d) | Habit(s) | Dress Habit(s) -
Peculiarifies | (gI) @ (ae) . (smed) | (wgHTEn)
8 9 10 11 12 13 .
|
: L i
Language Place Of (T €T¥) Others (31-3)

. IDialect
E(Wla}lﬁﬁ) Burn |Leucoder| Mole | Scar | Tattoo

Mark ma | (F¥90) | (IT9) {7 U A
(ST g0 | (qemremt )

BT (Ithe
Me )| sd))

14 15 | 16 | 17 18 19 20

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(zg &% a+fY eof fonu st arfe Rrareraat | gaemeal dicry / afvg@m s amed
S Teh IT IAS erh SThR Sar g |)

TRUE copy
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BEFOFRE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI
Original Application No. 219/2024

IN THE MATTER OF :
SYED ASHHAR TAUSEEF ...Petilioner
Vs
KAMAL FARUQUI ...Respondents
I, Kamal Faqugui Respondent No. 1 do hereby nominate and appoint
ABHINAY RAMKRISHNA
Dr824/2007
ADVOCATE

FLAT 134, SUPREME ENCLAVE, MAYUR VIHAR PHASE-1, DELHI
- MOBILE: 9971746533, adv.ramkrishna@gmail.com
noted case auihorized him :-
To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be
tried or heard and also in the appellate Court including High Court subject to payment of fees separately for each
Court by me/ us.

To sign, file verify and present pleadings, appeals cross objections or peiitions for execution review, revision,
withdrawal, compromise or other pefitions or affidavits or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages.

To file and take back documents to admit andfor deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any manner relating to the said case.

To take execution proceedings. The deposit, draw and receive money, cheques, cash and grant receipts thereof
and to do all other acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authonizing him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf.
And IWe the undersigned do hereby agree to rafify and confirm all acts done by the Advocate or his substitute in
the matter as my/our own acts, as if done by mefus to all intents and purposes.

And I/We undertake that | / we or my four duly authorized agent would appear in the Court on all hearings and will
inform the Advocates for appearance when the case is called.

And liwe undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the
said case. The adjounment cosis whenever ordered by the Court shall be of the Advocate which he shall receive
and retain himself.

And | /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by mefus to be
paid to the Advocate remaining unpaid he shall be entifled to withdraw from the prosecution of the said case until
the same is paid up. The fee settled is only for the above case and above Court. I'We hereby agree that once the
fee is paid. | fwe will not be entifled for the refund of the same in any case whatsoever. If the case lasts for more
than three years, the advocate shall be entifled for additional fee equivalent to half of the agreed fee for every
addition three years or part thereof.

IN WITNESS WHEREOQF I/We do hereunto set my /our hand to these presents ihe contenls of which have been
understood by mefus on this  23RD day of AUGUST 2024 .Accepted subject to the ferms of fees

Advocates lﬁ%)u./
ABHINAV m I
ABH! RA’NIKRISHNA
Advocate—on-Record
oo S ot 23 Aug 2024
Supreme Court of | -
1exandra c-406, Gran:’ © - T a .
A Sec-938. Nolda-zo1 At
M. +01 0a71746533 ' com
E-mail: adv.ramkrlshna@gm
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BEFOFRE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI
COriginal Application No. 218/2024

IN THE MATTER OF :
SYED ASHHAR TAUSEEF ...Petitioner
' Vs
KAMAL FARUQUI ...Respondents
|, Kamal Faguqui on behalf of Rashida Begum Muslim Vidhyalaya do hereby nominate and appoint
ABHINAV RAMKRISHNA
D/824/2007
ADVOCATE

FLAT 134, SUPREME ENCLAVE, MAYUR VIHAR PHASE-1, DELHI
MOBILE; 9971746533, adv.ramkrishna@gmail.com
noted case authorized him :-
To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be
tried or heard and also in the appellate Court including High Court subject to payment of fees separately for each
Court by me/ us.

To sign, file verify and present pleadings, appeals cross objections or petifions for execution review, revision,
withdrawal, compromise or other petifions or affidaviis or other documents as may be deemed necessary or
proper for the prosecution of the said case in all ifs stages.

To file and take back documents to admit andfor deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any manner relating to the said case.

To take execution proceedings. The deposit, draw and receive money, cheques, cash and grani receipts thereof
and to do all olher acts and things which may be necessary fo be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct any other Legal Practifioner, authorizing him o exercise the power and authority hereby
conferred upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf.
And f'We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in
the matter as my/our own acts, as if done by mefus fo all intents and purposes.

And I/We undertake that 1 / we or my four duly authorized agent would appear in the Gourt on all hearings and will
inform the Advocates for appearance when the case is called.

And liwe undersigned do hereby agree not {o hold the advocate or his substitute responsible for the result of the
said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive
and retain himself.

And | iwe the undersigned do hereby agree that in the event of the whole or part of the fee agreed by mefus fo be
paid to the Advocate remaining unpaid he shall be entitled o withdraw from the prosecution of the said case until
the same is paid up. The fee settled is only for the above case and above Court. I/We hereby agree that once the
fee is paid. | iwe will not be entitled for the refund of the same in any case whatsoever. If the case lasts for more
than three years, the advocate shall be entifled for additional fee equivalent to half of the agreed fee for every
addition three years or part thereof.

IN WITNESS WHEREOF |/We do hereunto set my /our hand to these presents the contents of which have been
understood by mefus on this  23RD day of AUGUST 2024 .Accepted subject to the terms of fee

130

=
Advoca )
ABHIN - KAM o R)da\ava
ABHINAVY RAMKRISHNA For RastRast AR Ms i dhyalaya (RC3)

Advocate-on-Record
AOR Code : 2270 |
Supreme Court of - '"'a

Alexandra C-406, G o . Taxd Ghailman

Sec-93B, Noida-J0 . - -
BM.: +81 D97174060 v 23 AUG Zﬂzé
=-mail: adv.ramirishnadigmall.com
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BEFOFRE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI
Original Application No, 219/2024

IN THE MATTER OF ;

SYED ASHHAR TAUSEEF ...Petitioner
Vs

KAMAL FARUQUI ...Respondents

I, Kamal Faququi on behalf of Mesco Public School do hereby nominate and appoint
ABHINAY RAMKRISHNA
D324/2007
ADVOCATE
FLAT 134, SUPREME ENCLAVE, MAYUR VIHAR PHASE-1, DELHI
MOBILE: 9971746533, adv.ramkrishna@gmail.com
noted case authorized him -
To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be
tried or heard and also in the appellate Court including High Court subject to payment of fees separately for each
Court by me/f us.

To sign, file verify and present pleadings, appeals cross objeclions or petitions for execution review, revision,
withdrawal, compromise or other petifions or affidavils or other documents as may be deemed necessary or
proper for the prosecution of the said case in all ifs stages.

To file and take back documents to admit and/or deny the documents of apposite party.

To withdraw or compromise the said case or submit to arhitration any differences or disputes that may arise
fouching or in any manner relating to the said case.

To take execulion proceedings. The deposit, draw and receive money, cheques, cash and grant receipts thereof
and fo do all other acts and things which may be necessary fo be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct any other Legal Practitioner, autherizing him fo exercise the power and authority hereby
conferred upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf.
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in
the matter as myfour own acts, as if done by mefus to all infents and purposes.

And I/iWe undertake that | / we or my four duly authorized agent would appear in the Court on all hearings and will
inform the Advocates for appearance when the case is called.

And liwe undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the
said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive
and retain himself.

And | fwe the undersigned do hereby agree that in the event of the whole or part of the fee agreed by mefus to be
paid to the Advocate remaining unpaid he shall be entitied to withdraw from the prosecution of the said case unti
the same is paid up. The fee settled is only for the above case and above Court, I/We hereby agree that once the
fee is paid. | fwe will not be entifled for the refund of the same in any case whatsoever. If the case lasts for more
than three years, the advocate shall be entitied for additional fee equivalent to half of the agreed fee for every
addition three years or part thereof.

IN WITNESS WHEREOQF I/We do hereunto set my /our hand to these presents the contents of which have been
understood by mefus on this  23RD day of AUGUST 2024 .Accepted subject to the terms of fees
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BEFQFRE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI
Original Application No, 219/2024

IN THE MATTER OF :

SYED ASHHAR TAUSEEF ...Petitioner
Vs

KAMAL FARUQUI ...Respondents

[, Kamal Faququi on behalf of Mesco Insfitute of Pharmacy do hereby nominate and appoint
ABHINAY RAMKRISHNA
D/824/2007
ADVOCATE
FLAT 134, SUPREME ENCLAVE, MAYUR VIHAR PHASE-1, DELHI
MOBILE: 9971746533, adv.ramkrishna@gmail.com

noted case authorized him :-
To act, appear and plead in the above-noted case in this Gourt or in any other Court in which the same may be
tried or heard and also in the appellate Court including High Court subject to payment of fees separately for each
Court by mef us.

To sign, file verify and present pleadings, appeals cross objections or pefitions for execution review, revision,
withdrawal, compromise or other petifions or affidaviis or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages.

To file and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
fouching or in any manner relating to the said case.

To take execution proceedings. The deposit, draw and receive money, cheques, cash and grant receipts thereof
and to do all other acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think it to do so and to sign the Power of Attomey on our behalf.
And I/We the undersigned do hereby agree to ralify and confirm all acts done by the Advacate or his substitute in
the matter as my/our own acts, as if done by me/us to all intents and purposes.

And /We undertake that | / we or my /our duly authorized agent would appear in the Court on all hearings and will
inform the Advocates for appearance when the case is called,

And liwe undersigned do hereby agree not to hold the advocate or his subsitute responsible for the result of ihe
said case. The adjounment costs whenever ordered by the Gourt shall be of the Advocate which he shall receive
and retain himself.

And | jwe the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case uniil
the same is paid up. The fee setlled is only for the above case and above Court, IiWe hereby agree that once the
fee is paid. | iwe will not be entifled for the refund of the same in any case whatsoever. !f the case lasts for more
than three years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for every
addition three years or part thereof.

IN WITNESS WHEREOQF I/We do hereunto set my four hand to these presents the contents of which have been
understood by mefus on this  23RD day of AUGUST 2024 .Accepted subject to the terms of fees

Advocate
ABB{\
AOQOR Code 2270 ‘
sSupreme Cournt of . .H'rilaxe
- Alexandra C-408. Gu_-.:.. "
Sec-893B, Noldga-20 "

. 14 0717460V 3
E-mall:ng'&\:—r?alnkrishna@gmﬂ“-cc’m 23 AUG 2%
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MIRRISHNA ' At uy -
Scate-oni-Record For Mesco Institute of Pharmacy. (R-5ppaizenan
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